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The 8" August 2024
S.0.-425, Dated The 22th August 2024--Through notification no.- 1/ fdo%ermo(1)
10—55 /2024, #o%io—37, faA®—30.06.2024 of Labour Resources Department, Assistant Labor

Commissioner has been given additional charge of Deputy Labour Commissioner.

Accordingly, in exercise of the powers conferred under the Acts mentioned in Column-4,
the Governor of Bihar is pleased to confer the powers mentioned in Column-4 to the officers
mentioned in Column-2.

Sr. | Assistant Labour Commissioner-cum- Notification of Delegated Powers
No. In-Charge Deputy Labour Labour Resource
Commissioner Department
1 2 3 4
Sri Prashant Rahul 1,/ 59 faovero(1) e .. ¢
] Assistant Labour Commissioner, 10—55 / 2024, C) ommlstsloner((i) b
Saran, Chapra-cum-In-Charge Deputy HoHo—37, ortr}penlsa ;on lf[n erzgu %th
Labour Commissioner, Saran &IT—30.06.2024 lszec 1;)n- 0! (sjec ton t(') ¢
Sri Rakesh Ranjan 1,/ 59 fdovero(1) Arélp 10 9}’26 3e § Lompensation
) Assistant Labour Commissioner, 10—55 / 2024, >
Darbhanga-cum-In-Charge Deputy HoHo—37, . .
Labour Commissioner, Darbhanga QIT—30.06.2024 2) Controll_mg Authority
- under Section-3 of the
Sri Jawed Rahmat .
. . 1,/ 51 fdo%erio(1) Payment of Gratuity Act,
Assistant Labour Commissioner, 10—85 /2024 1972
3 Koshi Division, Saharsa-cum-In- . '
Charge Deputy Labour lo¥o=3T, I
e &% —30.06.2024 3) Certification Officer under
Commissioner, Saharsa 1 d £ section 2
Sri Vinod Kumar Prasad 1/ 219 fdoverio(1) clause () an . (c) of section
Assistant Labour Commissioner 10—55 /2024 of the Industrial Employment
4 Aurangabad-cum-In-Charge Deputy HoHo—37, (Standing Order) Act, 1946
Labour Commissioner, Gaya 3T —30.06.2024

2. All the officers shall exercise the delegated powers mentioned in column-4 within their
local limits.
3. This notification shall come into force from the date of publication in the Gazette.

(No. 1/WC-10-09/2016, L.R. 4236)
By The order of the Governor of Bihar,
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Rajeev Ranjan,

Joint Secretary to the Government.
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